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- 	The L3 is not availb1e today due to illness 
f M0r'e Mr. K..baha, Mber(). L1st on 07.02 .ft997 

for adrnjss ion. 	- 

(VN.Mehrotra ). 
V ice- hajan 

Li-stan 4.4.97 for heing on 

dmission 

(J.N. 11hrotra) 
jice-C4iairrman 

\ 

O-l88/96 

Heard Shri J.Saran, counsel for the applicant. 

Shri R.K.chaubey, Jr. Counsel to Sr.S,C. prays for, 

three wee)& time to fi1 W.S . He may be allowed to 

file W.S. within three weeks • The matter be listed 

on 3 .12 .96 for admission. 	 \ 	/ 

K,D.Saha .) 	 ( V.NJhrotra ) 
Imbe (A) 	 Vice-Chairman 

N 

8/3. 12. 1996 Counsel for the applicant : Mr. J. saran 

Four weeks time, as prayed for, is 8llowed 

for filing rejoinder.  List on 7.1.1997 forl admission. 

( .PU ayastha ) 	 ( K,D.Saia ) Merriber(J) 	 Nernber(A) 



( V .N, Me hr otr a) 
V ice-Ch airm an 

	

12,/ 29.5.97. 	List it on 12.8.97 for hearmg on drnission. 

/ CBS/ 	 (V . N. leh rotra) 

Vice- -iairrrn 

13 

12.8.97 	 List on 6,10.97 for admision 

CM 

(V.1g. Mehrot a) 	: 

V ice- Ch airin an 

14/06.1097 	 List it on 09.12.1.997 fr hearin on admission, 

ON . i. Meh rot ra) 
SIJ 	 Vice-Chairçaari 

	

15./ 9.12.97. 	List it on 16.2.98  for hearingon[mission. 

/ CB/ 	 (v... iieh rot ra) 
V ice-cha irman 

16./ 17.2.98. 	List it on 29.4.98 for admission as requested by 

the learned counsel for the responden. 

Ilk 
/CBS/ 	(L.R.K. Prasad) 	 V. 	Mehrotra) 

Member () 	 • 	 Vipe-cháirman 

1 
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No. 188/96 

17/29. 4. 1998 	List on 13.7..199è for admission. r\ 

L. R. Y. Pras ad 	 C V. N. Mehrotra 
Member (A) 	 Vice-Chairman 

13.7.98. 	List it on 15.9.98 for hearing on admission, 

(V.N. Mehrotra) 

Vice-chairman 

19,(26.8. 1999 	On the request made on behalf of the learned 

counsel for the applicant, list on 9.10.1998 for 

admission. 

tj- 
. 	.......... 

L.R.IçEasaa ) 
Member (A) 

( V. N. Mehrotra ) 
Vjc e-Chairrnan 

I
'
_ ~aek 

20/9. 10.1998 At the ruest made on behalf of the learned 

counsel for the appliCnt, the case is adjourned 

to 29.12,1998 for admission. 

IZ 

C Lakshman Jha ) 	 ( L.R.c.Prasad 
M. 	 Member (J) 	 Member (A) 

	

21/291.12. 1998 	List it for admission on 18.2.1999. 

(L.R.a S a? ) 
Member (A) 

22.f 18.2.99. 	By mutual consent of the parties, the case is 

adjourned to13.4.99 for admission, 

/CBS/ (LKSJH) 
. 

MEMBER (j) 	 MEMBER (M) 

	

H 	 J1 





7. 

O.A. 188/96 

24/13.05.99Shri.Y.B.Qiri with Shri J.Saran,counsel for 

the applicant. 

Shri G.K.Agaal, ASC for the respondents. 

While a.disciplinary proceeding was contemp- 

lated against the applicant for certain charges, 
-. 

he was put under suspension by an order, dated 14 
k; 

November, 1994, vide Annexure-/3. Therekipon, the 

eoraum of dharges, beingdated 16th November, 

1994, wasse±d uönthe applicant on the same day.' 

The proceeding ,initi.ted against the applicant, is 

in the midst 6f , heàrjn and it has not, yet been 

concluded. The learned counsel appearing on behalf 

of the respondents submits that the delaywas also 

caused because the applicant was not co-opezating 
L3t 

the disciplinary proceeding. Be that as it may, 
that 

we are at raidLthe  delay occured in conducting t" 

proceeding may defeat the very purpose of t 

That being as such, we wou 1 mostcertain1y 

direct the respondents to conclude the pending 

disciplinary proceeding within six months from 

the date of corrmunication3 of this order subject 

to the condition that the applicant shall have to 

co-operate to expedite the proceeding. \e may also 

observe that since the order of suspension has 

been allowed to continue for a pretty long period, 

which may not be appreciated, it is now high time 

for the respondent autrities to re-consider 

whether the suspension order should be revoked at 

the earl jest ross in le. 

With this observation, this U.A. is 
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diss,e& of. •. 

	

- . . 	 -.-- 	-..j_.. -•. 	 _.; -.••-. ;--. 	 -.,.•, 

The M.A., being No.180/96, is also, acc 
•: 	 .. 	 •• • 	. •• 	- - 

ordingly, disposed of. 
' --S.. 	S.•-S 	 S. 	 •S 	• 	

:--- - 	
.\ -S. ç.. 

be supplied 

: to the co uns el f orthe respondents. 

...,.,. 	... 

	

(L.Iin• :. na) 	•.., 	(S.Narayan) 
Member(A) 
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